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'IIN THE CENTRAL ADMINISTRATIVE TRIBUNAL @ HYDERABAD BoNEH ¢

L 0A. Nok 1411/97”ﬁfi,%«%, B o |
Betueen: Dated:22.3.1999 |
i eBikshmaiah ‘ . o+ Bpplicant
And .
1. The Superintendent of Post
0f fices, Suryapet Divisian,
Suryapet, Cist.Nalgonda.
2. The Dirsctor of Postal Services, |
- Hyderabad Region, Hyderabad. ' o . ! |
r*“ﬁ?%%?ﬁﬂrrf*'f“f‘w*aﬁﬂﬁfvw”‘ﬂ“ N ) |
] ', - ¥ nl g f‘“ﬂ““ﬁi—iu_q__}mﬂw# |

“\ R.Butchaish, Occ.TBOP Post fan,

Neredcherla 3. 0., Suryapet Divin,
.+ Respondents.

* Nalgondaa :
Counsel for the Applicant : Mre. S.Ramakrishna Rao ' ‘

‘ ' ' |

Counsel for the Respendents : Mr. BaNe3Sharma '

CGRAM: - & - |

THE HON'BLE MR.R.RANGARAJAN : MEMBER (A)
THE HON'ELE MA. B.G,JAI PARAMESWAR : MEMBER (3J) |
O |

THE TRIBUNAL MADE THf FOLLOWING ORDER:
.. Heard MreS.Ramakrishna Rao for the ﬂp;lluant and ﬁr.Jacob |
for Mr.S.Narasimha Sharma for the Rgspondants.: - - AT

When the 0& was Laken up For hearlng; thhe learned GOUJSQI
for the Respondents suamlttad that, two Annsxures are not anchosed
to the ﬁeply and hance, hew requests time. - SR : ‘

The above submlsslon appaars to be a astmnlshlng ons ;ér
us for asking adjournment. It is for the rGSpDndpntS to ensupe
uhat tne reply is filed with all documenua. C l ‘

'This reply yas filed on 22.6.1998,  If it is deficient of |
documents, the respondents could have lncludad the documents. |

Subseaguently without delay insted of doing that, when it is gastad
for hearing the reapondunts rl;uast for- ad;ournmant.- '

Such a raasson Por adjournment cannot he granted, Hougvsr, |
as a matter of concession, list this O0.A. on 7.4.1999, On that
data, R~1 should be present personally to ansuar our guestions.

ey

Sactlo ff1Cﬂr '

Copy to:= ' L !
1« The Supsrintendent of ﬂast Of Picas, Suryapet Dlu;szan, Su yapet.
2. The Dlrector of Pustal Survlcas, Hydbrabad Heglmn, Hyd”rabad. h
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S
ﬂgf R Butchalan, Occ.TBOP Post Man, Naradcherla h. " Jyryapat
: One copy to Mr, S, Pamakrl hna ku, AdUOCﬁ»w, HRT., Hydoe i '
Ons .copy to Mr. BaNeSharma, Sr.0030., CATe, Hyde
\’* One duplicate copy. [ |
- : ! V
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Copy to:

1. HOHNI

2. HHRP M(A)
3. "HBsIP|M(32)
4. D.R.(R)

5. SPARE

N

. / ]
15T -ARP—~IIND COURT D
TYRED 1 2y | EHERKED g
COMPAR:D BY APPROVID BY
) |
THY 55NTR§L ADWIlISTRATIUF'TW R
\J -‘r-‘

RADAT BZ \?H s HYDIRADA

THE HON'BLE MR, JUSIECE DLHJNASIR:
MICE <" CHATRMAMN

THE HON'BLE “MR.H.RAJENDRA PRASAD:
memBor (A)

| .
THZ HON'BLE MR.R.RANGARAJAN f//’y
MEM3ZR (A)
|

THE MON'OLT MR.B.S.JAI PARAMISWAR’
MEM3IR ()

DATED: f)ﬂL{E}{éEF?

RDE R/ ILBEEMEHT

MATfﬁﬁrftﬁTan
7.4, Nf\‘ %@sz{/ﬁ%
S ADMITTID AN INT ‘R M DIRICTIONS
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD
AT HYDERABAOD

)

DATE OF 0RDER:12-4L1999.

BENCH:

0.A.No,1411 OF 1997,

BETWEEN:

N.Bikshamaiah. esssshpplicant

1. The Superintendent aof Post Offices,
Suryapet Division, Suryapet,
Nalgonda Distriect.

2. The Director of Fostal Services,
Hyderabad Region, Hyderabad.

3. R.Butchaiah, TBOP Pgstman,
Neredcherla Sub Office, Suryapet,
Division, Nalgonda Diatrict.

+essssREgspondents i

COUNSEL FOR THE APPLICANT :: Mr.S.Ramakrishna Rao
COUNSEL FOR THE RESPONDENTS:: Mr.B.Narasimha Sh?rma

CORAM ;-
THE HON'BLE SRI R.RANGARAJAN,MEMEE R (AOMN)
AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (JuUDL)

: ORDER :

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A)

Heard Mr,5.Ramakrishna Rao, learned Counsel

for theApplicant and Mr.B.Narasimha Sharma, learLed

Standing Counsel for the Respondents. Notice sefved *

on Respondent no.3. Called absant.
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2 The applicant in this OA was posted as Poat
uith:EPfect from 2-1-1982. He was promoted on ad
basis as Mail Oversser with effect from 1-10-1993
Mamoc No.B1/M0s/93-94, dated:29-9-1993., He was co
tinued as such till 10-10-1997. By the impugned
Order No.B1/MB8s/97-98, dated:16-10-1997 (Annexurs
toc the BA), he was reverted as the regular TBOP P

was availablae,

3. The applicant becama a TBDP Postman uith ef
frnm 11-1.1998 and is yet to be posted as a Mail

Cash. Oversaer/Sorting Postman/Head Postman.

4. This OA is Piled to set aside tha impugned
Order No.a1/mos/97-os, datad: 10-10-1997, and for
consequential direction to the regpq;dants to con
the applicant in the post of ﬁail:ﬂvarsear 6n.a r
basis takiﬁg into consideration the continuous se

rendersd by the applicant with agll cénaaquential

benafits,

5. The contentions raisad in this OA and the
relief prayed Por are sams as tha,cunténtions rai

in OA.No.1410 of 1997, which is disposed of today

6.  The only difference in this OA i5 that the
apblicént in OA.No,1410 of 1997, had alréady bean

posted as a Mail Oversee, whersas thé apblicant i

yet to be posted as a Mail Overscer/Cash Overseer/

Sorting Postman/Head Postman, Hence, byi:followi
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the reasonings given in 0A,No.1410 of 1997, the

following direction is given:-

"The applicant should be posted as
Mail Overseer/Cash Uversaer/ﬁorting

- Postman/Head Postman in any of the
ngxt vacancy that arises in any ong
of these categories. When he is
posted in pursuance of thae direction,
he is deemed to have been posted in
that post right from 11-1-1998, uhen
he had become a .TBOP Postman. Conse-
quential benefits both sérvice as wsll
as monetary benefits, if any, arising
out of the above direction should ba

granted to the applicant accordingly.”

7. The BA is disposed of as above. No costs,

AMESHWAR ) ( R.RANGARAJAN )
MEMBER(JQPL) MEMBER ( ADMN)

DATED:this the 12th day of April,1999
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Dictated to steno in the DOpaen Court
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THI CENTRAL ADﬂIHI&THdWIJ” Th-

CHECKEND. B
APPROYED BY

n
HYDERATAD AECH ¢ YD IRADA

THE HON'BLE M?.EUSTIEC D.H.NASIR:
UCE = CHAIRMAN
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CENTRAL ADMINISTRATIVE TRIDUNAL HUYDERAEAD OENCH AT HYDERAD 340,
1st Floor, r!f’x[_"A Bhavan, Opp:Cublic Tfarden, ilydsrabad,500004,A.P,

-Applicant(5) v/s Héspandent(s) )
By Advocate Shri: (38Y FENTRAL GOUT.STANDING COUNSEL)
TG, (

Rel,
fw2, fhe nirmator of postal Services, RByderabad Region, ﬁy%er&%aﬁ"
‘-3. R.Butchaiah, QCC.TROF Postoen, Feredoherla 50, Snryapét DiVe,

FORM NT.8, - ' |
(See Rule 29) 8Y.R.P.A.0.

ORISINAL APRLICATION ke, JUII op 1997

The Superfntendent of post Offices, fSuryepet Division, Suryapet,

relgonda pist,

uWhereas an application Filed oy the ehove namad 5pplicant
under section 19 of tha AdministraﬁiuufTrihunal Act,1985 as in
the copy annexed hereunt zuS been- rﬁg1 ed and upon preliminary
hearlng the Trlounal nas adm1utud the apnlication.

-

Notice is heroby given fteo you that if vou wish to contest thé

~application, you may Pile ‘wour reply &long uith the document in

sugport therof and arftar servino‘copy of the sams on the applicant

4,

or 913 Legal practitionsr Ultﬂlﬂ 33 days of receipt of the notice

bePare this Tribunal, gither in person or througn a8 Legal prectltluner/

presenting Officer @ppointed oy yhu in this behalP;‘ In dufault

said application may bs heard and decided in your apsence on or after

that date without any Purther Wotice.
Issued under my nand and the seal of tne Tribunal

This the .' ?Wﬁﬂtiﬁth‘ . - .day af ; . ; ,-'. ; . 199
Harch, B,

//8Y CRDER OF THE TRIBUNAL//

[

Data: ‘ AR,
®126,3.98. F ATRAR.,
T
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BY REGD.POST ACK DUE

Noﬁins 6f Miecallanenus Application
!

\
I‘tENTRAL ADMINISTRATIVE TRIBUNAL: HYDERARAD nTENCH AT HYBERABRD.;
tst Floor, hsCh Skavan, Q0pp; Publlc Garden, Hyderabad,500004, A.P,

MISCELLANEOUS APOLICATION Ng. 997, of 199 4,

- | |
PRICIAL APRUICATICN 3. g4q9. OF 199 9,
[
APPLICANT (5) vs - fespondent(s)
N.2ikehmaiah, Tha Supdt.af Post ffices, Suryaps

fo. Divisian, Suryapaz.%zatﬁara+

“r’/<;;p Supsrintandent of Post PPices, Suryapet Division, Suryspst.
) Nalganda.Diatrict, !

'ﬁ ' !
/if//;ha Oirsctor of Postal Services, sydersbad Regiun, Hydersbad.

t
3. %hex A,Sutchalah, cc.THUP “astmsn,Neredcherls S, . 3uryapet 3*?#3&9'

i
ialgonds,.Nistrict.

B |

Uhereas the applicant ahove nramed has filed Miscelleneous
Application (copy enclosed) Under Rule 8 (3) of Central Adminisltratiula
Tribunai (Procedure) Rules, 1987 in this Tribunal and whereas the

Miscellaneous Application wasg crdered on{...érﬂﬂrﬁ?.....;: |

Take notice that uithin.3...qqa42»9?~.........Frum the daée of
3ervice of this notice, you may appear in person gor through a -_
duly authorised Lena} practitioner and file in three complete éetsg
reply to the application along with documents jif any, in a papér book

Form failing which the matter will be heard EX-PARTE,
. !

That, you the aforesaid Respondent No.......... do send qu aur
Use in Central Administrative Tribunal, Hyderabad Sench at Hyderabpad
81l the singular the said records and cther with a1 things todching
the same ag Fully and perfectiy as they have been made by you, |
be fore the .}"“!‘u'..53ugntganth;.day of ,.geggmhe:,........ﬂQQ 7.

and the case is posted fgr hearing on R 0 V-0 P
at Hyderabad,

//BY ORDER OF~THE TRIGUNAL //

1

L.

Date: §-11-17. e
Ceatrel Adminisf%¥va Tribunal
&4 E.t;-ﬂ rs_‘,‘,'_tk" L '
'3{:“‘;’1-_.-.'5 .:‘}.TCJ
L/n)@a’

~
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t
gLty ity i
HYRERANAD BENCH i
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¥J: 11 J"' "IN THE COURT OF THE i £ .77 QA 2
SRR, | ADew cT2eTIVE TRIALwAL

AT_y prELARAD
0 A no. i of 1993

BETWEEN :- ,
' i PLAINTIFF
; 0
M RN g snn a2 b PETITIONER
. APPELLANT

i COMPLAINANT

AND i
, 1

DEFENDANT

Twe enpdlr Y 20 KF4IRESPONDENT

&Uvg«pdr"@"d ampdiin ACCUSED

d

VAKALAT
ACQ@{,{@' .

| g
I ACCEPTED

!
j

Advocate for : APP,(/PC_M[/
' 2

. | .
Filed DZﬁ,__ /0..-— 1997

Address fbr "Sérvi'cé ' /
|
SANKA RAMAKRISHNA RAO

B.A.LL.B, P.G.D.C.R.S.,
ADVOCATE
1-1-10/2, Jainahar School Lane,
Jawahar Nagar, RTC X Road, Hyderabad-500 020.
PHONE™ }638883




rNJHE COURT OF THE meuﬁﬁwa

TRIBLAAL D FALAY LeEct
AT_ Y De gg‘ DLOHL ‘
oD No{(qll of 199 - , |

, PLAINTIFF

k ' ' i
. — ©
BETWEEN :- 4, R Ui An mnm?,n QA\ ‘ ‘ - PETJTION!R
' ' APPELLANT

1 | COMPLAINANT
AND
DEFENDANT

.—ﬂ S.U_Q“f g] P_EQ gj‘b o ", ! ' [ !/' l f_'R_ESPONDENT

ACCUSFD
— B o)
1AM n '%l%ﬂ:\%ﬂ\ﬂ.ﬂﬂ/\

do hereby appoint and retain

SANKA RAMAKRISHNA RAO

B.A.LLB. P.G.D.C.R.S, ff;?‘
LN
ADVOCATE W T

K -3 -PRASAD, @ﬂB é'?.'
ADVYOCHTL \5& t&é

Advocate/s to appear for mefus in the above cuit/case ard 10 corduet-rand Prosecu‘t
(or defend) the same and all Proceedings that may be taken in respect of any application for
execution of any decree or arder Passed therein. |/we empower my/our, Advocates to appear in all
miscellaneous proceedings in ihe abcve suit or matter till all decrees or orders are fully satisfied or
adjusted to compromise and to obtain the return of documents and draw any moneys that migth
be payable to me/us in the said suit or of matter (and I/w do further empower my/our Advocates to

Tacception my/ocur behaif, service of notice of all or any appeals or petitions filed in any court
of Appeal, reference of Revision with regard to said suit or matter before disposal of the in this

Honourable Court.) \_,

"

.,.
m
(%3
ful
=
=)
w¥

L

Certified that the executant who is well acquanted with English Réad this Vekalatnama the
contents- of the Vekalatnama were read out and explained in Telugu/Urdu to executant or he/shel/
they being unacquaintant with English/who appeared Perfectiy to understand the same and s;gne:l

or put hisfher/their signature/s or/and marks and in my Presence. i

Execut.ed & l day or l 0 |




| | e
Central Administrative Tribunal
Hyderabad Bench, Hyderabad. .-

| /
‘ 0.A/BzA No. /Cf ([ | 199‘1

L
- WY

MEMO OF APPEARANCE

N.R. DEVARAJ
ADVOCATE

Standing Counsel for Railways
Senior Standing Counsel for Central Govt.

Counsel for /%G. ..... OK-,ZI\W fggﬂw

4

.?Address for Service : o Phone : 7610600

Wy

Plot No. 8, Lalithanagar

Jamai Osmania,” .. g

" Hyderabad - 500 044.

) '
L]

t:'fr{
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C;n\tral AdmmlstratlveTrlbunaI Hyderabad Bench. | -
| HYDERABAD. i
onrmare 161 ey

l N Likshammas <h - Applicant (s)

Vs.

| 7’/\/& «.Gba. ﬁiwm*at&v\-ﬁ(&vxj‘ OQL L Respondent (s)
oit oibess, Wod 2o

MEMO OF APPEARANCE

To,

| N.R. Devaraj, AQVOCAlS, having DEEN QUINOMSEU .........ccovrvercrrerrierrr Nl

-------------------------------------------------------------------------------------------------------------------------------------------------

(here furnish the particulars of authority)

by the Centrallsme Government/Government Servant/ ............... authority/corporation/society noti-

- fied under Sec. 14 of the Administrative Tribunals. Act, 1985. Hereby appear for applisantiNo.- Talt d/‘}vf |
IRespondentSHo..............1 ................ - and undertake to plead and act for them in alt malters in the
aforesaid case. ‘

»
Place Hyderabad. - | - Signature & T tion of the
Date 2 b9 € | | Counsel .-
e ¢ g | o
A_dqress of the Counsel for Service | | N.R. DEVARAJ
Plot No.g, Lalithanagar - : . Standing Counsel for Railways
- Jafnai Osmania - i Senior Standing Counsel for Central Gowt.

Hyderabad - 500 044. |

e




N ce_

o

B. NAR \S: MHA SHARMA
sr. Cential Govl.

granding counsel,
Centra! Administrativa,

Yribunal, Hyderabad'.



BETERN
N - B\R/ﬂ\m)wol\ ‘ : RS
. : ‘ .
Vs, .
. Sopdd - m\i Fost O=P:E\'ce‘;
°? . -
gf Oonn T | Respan .
1
WO OF APPEARANCE
) : <

i
i | .
z . B.NARASIMHA SHAREY
) ' | L Senior Standing Coungel (o7
| Central Government.
I
Addiess of the Counsel for Service:
12 Nigi, ‘
Adilya Enclave, ' -
Ameeipet, : ' _ .
f'{y(,il:lizij(': - 33, B .
|

< , e -
Central Administrative | ribunal, Hyderabad Benc
| HYDERABAD -

OANO. AN OF 199

B Narasimna Sharma, Advocate having heen authorised by f."i'()(,:i“.@‘.
India in  F.Mo. 28(5)/98-Judk. Dt 11-12-1998 notified under Sec. 14 of the Acimnist
Tribunals Act, 18895, hereby appear for /é.;;p#e&a%—%éa.fm-;zspondent:No ....... V& .

undertake to plead and act for them in all matiers in the aforesaid case.

Piace: tyderabad |

Dats:  &-4,-94
| |

Signatuie & Designation of the Conns

s

iy

iy
\

dings of Govornemar o

flev iz
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E RULE 8(3:]
3TIVE TRIBUNAL @ HYDERARAD BENCH
Hy RERABAD

Mo, RO q q'} oF o 1egy
I
D05, Noo 1411 of 1997

FORM
IN THE CERNTRAL ADMINIE

Ny

BETWEER:

-3
M. Bil#maiah 870 Ranoaleh.
i alout P96 vears, working as Mail Oversesr,
Sub~Divisiorn, SURYAFET,
ict Malgomda. _ AFFLIDANT AaPFLIOANT

of Fosh i .

1o The Superinten ;
ET, Dist. Naloonda.

b olivision, SURYAF

=

2. The Divector of Postal Services,
Hyderabad Reglon, HYDERABAD. FESFONDENTS A RESPONDERMTE

H. Re Butghaiah B/70 nob known,
aged not bnown, Ooe, TROF Pog

Buryapet Division,

L ST, '

Ferla S.0. &
Bistrict NMalgonda. PHDPUEEE FESFONTHIN

-1

MISOEL L ANEGUS AFPLICOATION FILED UNDER RUE 2050y OF .08 T,
CFPROC . ) RULES, 1287

.

For  the reasons shtated in the scocompanying affigdavii,
the  Hovtbhle Tribumal may bs pleased to psrmit the appligant

herein Lo implead the proposed Respondent a8 @ nedessary DRriy

i

Respondant as Frivate Respondsnt (R-d) . as

H

i

i
I

In]

] ie promobted and fvansferved o place of the applicant hevein | to

the detriment of  the intsrests of  the applicant, i |hhe

f

imterest of justics, ancd e pleased to pass  sugh  obher |Jand

further order or orders as the Hon'ble Tribunal mayv deem Tit  |and

[

in bhe olveumstances of the ocase.

Hy ey abad .
DL B7.10, 1897 OISR

contad. .. e
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1 TE CENTRAL ADMINISTRATIVE
TELEUMAL 1 HYDERABAD BENCH:
ATt HYDERAEAL. Yy

Fof. WO OFE o9
IN
Ghatve Me 1411 OF 1997

BE TWEEN 3 ?

M. Eiz%ﬁ;i&h - &PPLI&QNT
AND L -

?hé dupmriﬁéﬁndent of Bt

MHFFices, Suryvapead amd obhers.
FESFOMDENTS /RESFONTENTS,

TP

i
1
|
i
i

FETITION FILED LUNDER RULE 803
OF C&aT PROG. D HUMESW 192887 .

, ng’ ' \@Wﬁﬁy/ 4€§///
FILED FOF: APFLICANT ., D\clézp

FUILED 3Ny 27.10,19%7

FILED BY:

SAMEA RAMS KRIGHNA RAD,
ADYVDCATE, 1-8-54%/0, Iind Floor
CHIEESDAFOALLLY , HYDERABAD-E20,
COUNSEL FOR THE aFPLICANT




sPAEE ND. B
necessary  party as private Respondent No.3 in the above D.6. in
Tty em intaerest of justice and for proper asdiwlication.
’ ' LS
] L)
Therefore 1t is Just and proper that the Hon'bls

Tribunal may be plsas

s ﬁm parmlt the applicant hsrein te impi@aq
the proposed Respondent as mecsassary party Respondsnt  as ﬁrivaﬁﬁ
Respondant (Rmﬁﬁg as  proposed  Respondent  is promobed and
ot the dabrimsnt 5}

transterred in place of the applicant hersi
the  interests of the applicant, e bhs dntersst of  Justice,

AD

arid be pleased to pass such other and Furthers ordec o orde

th

m

2o Hom'ble Tribumal may desm FL0 and proper in the circumstances
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